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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashatra Tax on Luxuries (Amendment) Ordinance,
2009 (Mah. Ord. XIV of 2009), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

[Translation in English of the Maharashtra Tax on Luxuries (Amendment)
Ordinance, 2009 (Mah. Ord. XIV of 2009), published under the authority of the
Governor.]

FINANCE DEPARTMENT
Mantralaya, Mumbai 400 032, dated the 18th August 2009.

MAHARASHTRA ORDINANCE No. XIV OF 2009.
AN ORDINANCE

further to amend the Maharashira Tax on Luxuries Act, 1987.

WHEREAS both Houses of the State Legislature are not in
session ;

AND WHEREAS the Governor of Maharashtra is satisfied that
circumstances exist which render it necessary for him to take
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immediate action further to amend the Maharashtra Tax on
Luxuries Act, 1987, for the purposes hereinafter appearing ;

NOW, THEREFORE, in exercise of the powers conferred by
clause (I) of article 213 of the Constitution of India, the Governor
of Maharashtra is hereby pleased to promulgate the following

Ordinance,: namely :—

L. () This Ordinance may be called the Maharashtra Tax on
Luxuries (Améndment) Ordinance, 2009. "

2) It shall-come inte force at once.

2. Tn section 2 of the Maharashtra Tax on Luxuries Act, 1987
(hereinafter referred to as “the principal Act 7)—
(a) in clause (b-14), after the words and figures “ Tourism

Projects, 2000 ” the words and figures “or the Tourism Policy-
+ 2006 7 shall be added ; o

(b) in clause (d-7), after the words and figures “Tourism
Projects, 2000 ” the words and figures “or the Tourism Policy-
2006 " shall be added,

3. In section 22A of the principal Act, in sub-section (1)~

(@) for the words, brackets and figures sub-entry (2) or, as
the case may be, sub-entry (3) of entry 7 of the Schedule
appended to the notification issued” the words any of the
entries.of the Schedule appended to the notification issued from
time to time ” shall be substituted; .

(6) for the portion beginning with the words “ under the N ew
Package Scheme of Incentives for Tourism Projects, 1999 ” and
ending with the words “Maharashtra Tax Laws (Levy,
Amendment and Validatien) Act, 20047, the following shall he
substituted, namely :—

“ under the New Package Scheme of Incentives for Tourism
Projects, 1999 or, as the case may be, the New Package
Scheme of Incentives for Tourism Projects, 2000 for any
period ending whether before or after the date of
commencement, of the Maharashtra Tax Laws (Levy,
Amendment and Validation) Act, 2004 or, as the case may be,
the Tourism Policy-2006 after the date of commencement of
the Maharashtra Tax on Luxuries. (Amendment) Ordinance,
20097

~ (e} in the marginal note, after the words “ Tourism Projects ”
the words “and Tourism Policy ” shall be added.
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STATEMENT

The Government of Maharashtra had declared the Tourism
Policy-2006. This Policy provides for exemptions on luxury tax and
other benefits to hotels so as to promote the Tourism Industry in
the State. The promotion of tourism would bring many direct and
indirect benefits to the people. To give effect to these
announcements, it is necessary to amend sections 2 and 22A of the
Maharashtra Tax on Luxuries Act, 1987 (Mah. XLI of 1987),
suitably.

2. As both Houses of the State Legislature are not in session
and the Governor of Maharashtra is satisfied that circumstances
exist which render it necessary for him to take immediate action
further to amend the Maharashtra Tax on Luxuries Act, 1987
(Mah. XLI of 1987), for the purposes aforesaid, this Ordinance is
promulgated. '

Mumbai, S. C. JAMIR,
Dated the 13th August 2009. Governor of Maharashtra.

By order and in the name of the
' Governor of Maharashtra,

VIDYADHAR KANADE,
Principal Secretary to Government.
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